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INTRODUCTION 

I, the Chairman of the Public Accobnts Committee as authorised by 
the Committee, do present on their benalf this 50th Report of the Commi- 
ttee on Sub-para 1.12 (e) of Para 1 of the Advance Report of the 
Comptroller and Auditor General of India for the year 1982-83, Union 
Government (Railways) regarding 'Complete loss of gold articles'. 

2,. The Advance Report of the Comptroller and Auditor General of 
India for the year 1982-83, Union Government (Railways) was laid on 
the Table of the House on 24 February, 1984. 

3. I n  this Report, the Committee have dealt with a case of loss of a 
parcel containing 8 kgs. (Gross) of gold bars valued at Rs. 14.08 lakhs 
from the custody of Railways. The parcel was booked by State Bank of 
India, Bombay, Ex-Bombay V,T. to Agra on 23.3.1983. The parcel was not 
insured by State 'Bank of India with the Railways. However, it was covered 
by an omnibus insurance policy issued by United lpdia Insurance Comp- 
any at the request of Hutti Gold Mines Ltd. on whose behalf S. B, I. 
undertook dispatch of gold. Under section 77 (b) ( I )  of the Indian Railw- 
ays Act, the Railways are not liable to bay the compensation claim for the 
loss of excepted articles like gold. silver etc. unless the consignor chooses 
to bay the percentage charges on the value of the consignment. As tbe 
insurance charges on the value of the consignment were not paid by State 
Bank of India, the Railways took protection under the said Section 77 (b) 
(1) while rejecting the claim for R s  14.08 Iakhs preferred by State Bank 
of India towards the loss of gold parccl. Hutti Gold Mines Ltd. lodged a 
claim for Rs. 14.08 lakhs with the United India Insurance Company and 
the latter settled the claim in full. 

4. While agreeing that the Railways are on strong ground in rejecting 
any claim for the loss of gold, the Committee have observed that they 
should surely have been gravely conce~ ned that a theft of this kind and 
magnitude of valuable goods entrusted to them, had kenta place. As a public 
organisation they have a responsibility as is clear from the fact that they 
had delayed the dispatch of the gold until they had an escort availabk. 
Equally deplorable is the apathy shown by the State Bank of India in 
discharging their agency function merely because the gold had been insured 
by the Hutti Gold Mines and the Insurer had paid the claim. Their excuse 
is that as the Hutti Mines had taken out a policy !bey were absolved. The 



ammittec  have opined that this is not the right attitude for a bank 
to  ad~pt. 

5. The net result, according to the Committee, is the mysterious 
disappearance of the gold parcel defying not only detection but also even 
an intelligent guess as to who could have committed this theft. Between 
the two agencies viz., S. 6. I. and Railways and their servants and agents 
on whom the blame must rest has not been solved by the investigation 
undertaken. The Railway Departmental enquiry as well as investigations 
undertaken by State CID have failed to file charge sheet against any person 
in  this case. The rcason being, that no tangible evidence has come out 
against any p m o n  that would reasonably establ~sh a charge of theft or 
misappropriation. This has added a new dimension to mysterious disapp- 
earance of gold parcel. The Committee have observed that it indicates utter 
weakness, inefficiency and inability of the investigating agency to detect 
a crime of th is  magnitude which has occurred on our pu lic carrier system. 
The Comm~ttee are astonished a t  the utter lack of concern, urgency or anxi- 
ety on the part of the ~ t r r k  Batik of lndia officials. the Railway officials and 
the Investigating officials to mutually cooperate and retrieve their prestige 
by tracing the missing gold or catch~ng the culprit. The naked fact is that 
gold worth Rs. 14 Lakh is lost, unsung and unwept. 

6. The Public Accounts Committee (1985-86) examined this paragraph 
at their sittings held on 18 and 19 September, 1985. The Public Accounts 
Committee (1986-87) considered and ftnalised this Report at their sitting 
held on 28 May, 1986. The Minutes of the sitting form part 11* of the 
Report. 

7. For rcfererxe. facility and convenience, the observations and reco- 
mmendations of the Comm~ttte have been printed in thick type in the body 
of the Report and have also been reproduced in a consolidated form in 
Appendix t o  the Report. 

8. The Committee would like to express their thanks to the officers 
of the Ministry of Transport (Department of Railways) and the Ministry of 
economic Affaitj (Banking Division) for the cooperation extended by them 
in giving information to the Committee. 

*Not printed (one cycloityled COPY laid on tho Table of the House and 5 copies 
placed in Parliament Library). 



( vii ) 

9. The Committee also ,place on record their appreciation of the 
, assistance rendered to them in the matter by the office of the Comptrolkr 

and Auditor General of India. 

NEW DELHI; 
20 June, I986 

E A Y Y W  REDDY. 
Chairman, 

Public Aecvunts Coarmdtm- 



REPORT 

COMPLETE LOSS OF  .GOLD ARTICLES 

Audit Paragraph : 

1. A case of loss of gold parcel due to theft while under custody of 
Guard in parcel van of Mail train on 26th April, 1983 occurred on Central 
Railway. The consignor, State Bank of India, had declared the net 
weight of gold as 5 kg. and its value as R s  14.8 lakhs but had not insured 
the parcel. Though adequate notice was given by them about the intended 
booking, the Commercial and Security Departments failed to  make 
arrangement t o  escort the parcel van 3s required under the rules. 

2. The settlement of the claim of State Bank of India and flxation 
ofresponsibility and other remedial action to  avoid recurrence of such 
thefts in train were still under investigation by the Railway ~ d m i h i s t -  
ration. 

Sub-para 1.12 (e) of paragraph I of the Advance Report of C & AG 
of India for the year 1982-83, Union Government (Railways) 

3. Explaining the background regarding the transport of gold fl.om 
Bombay to Agra, the State Bank of India have stated i l l  a note as 
under : 

"The State Bank of India acts as Agents for its clients MIS. Hutti 
Gold Mines Ltd. (HGML). Under the arrangement, the Bank 
receives gold at Bombay from Bombay Mint, undertakes despatch 
of gold from Bombay to various Ceutres specified by them, 
inc luding  the sale of gold to Industrial user. The IIutti Gold 
Mines Limited pay us appropriate service charges in addition t o  
meeting all our out of pocket expenses. The agreement with 
HGML specifies the responsibities of the bank, namely as under : 

1. (i) To receive gold from Government of Iudia M ~ n t  at Bombay and 
to arrange for their despatch to  different cerjtres determined by 
them. 

(ii) To take all rcason&!o precautions for safety of the gold while in 
the Bank's custody. 



(iii) To  sell'gold on behalf of the Company at different centres on recei- 
pt of cash and against permits issued by the Gold Board to  the 
Industrial users. 

(iv) To  receive sale proceeds from different centres and arrange for 
their credit to  the Company's account with Statc Bank of 
Ilyderahad, Raichur. 

11. The responsibility of the Bank for safe custody of the gold, which 
the Bank holds as an agent of HGML, ccases oncc the parcel is 
handcd over to  the carrierslrailways Tor 4csp.ltch. Tlici-eafter, it 
is the responsibility of the CarrierslRnilways to ensure safe 
delivery of the consignment at the  receiving end. Thc Rank makes 
adequate arrangements to take delivery of the consignment at the 
receiving end. 

111. The gold is insured from the crushing and grindine plant at Hutti 
Mines to vnrious selling centres oT the Rank till i t  is delivered to  
the purchaser, under an oninihus insurance policy isw;.d by lJniled 
lndia Insurance Comp;~ny at thc request of I-IGML Since this 
policy provideds cover against all transit risk.;. HGML d o  not 
want to  tnke :I further i n s u ~ n c c  with thc Rai lwys for gold sent 
through them." 

4. The Committeedesired to  know as t o  h o n  yard i 5  t l nn  nt~rted froni 
Hutti GoldMines Ltd. t o  Bombav. 011 r c o l ~ ,  tlic Lky~rtmcnt  of 
Banking li,ive statec! in a note as under.: 

"As per the ,!rrang~-nlents gold produced by ?Iutt; Gold Mines 
Limited, is required to be refrned to n ~ninin>uni finencss n f  990 
2nd cur into pieces of cfandiqrd wciphts of 10, 50, 100. 200. 500 
and 1000 gr:ms Since the Company do  not Iravt. Sacjlity to d o  
thic, wl>l-lc i s  entrusted bv them t o  Govei.nmc;lt of In& Mint at 
B.)~llbay. Rank is not involved i n  this process. 

The Bomb:~y Office of  the St;:te B;rnk of India recclvcs its 
gold only from Govei.nment of 1ndi;i M i n t  Rombay. On rectipt 
of intimation from Government of lndia Mint that thc consign- 
ment is ready for delivery, and  on receipt of instructions from 
HGML, two responsible officials of thc Bank who are wtrusted 
with the Joint custody of the gold whilc in the Bank's custody, 
along with one hamal and one clerk, take an appropriate authority 



letter and visit the Government of India Mint, have the contents 
checked in regard to the number of bars, weights etc; and bring 
them to the Bank duly accompanied by armed guards". 

5 .  When asked about the system of transferring gold from one station 
to  another, t he  Departrneilt of Economic Affairs (Banking Division) have 
stated in  n note : 

"The gold parcel is taken to the station by authori~cd official 
undcr aimed cscort and h a d e d  over t o  the Railw;:ks against 
receipt. The rela!ive Railway receipt is sent h j  the Bon;b:ly Main 
Br,~nch of the Bank to the concerned receiving office by registered 
A.D. post, together with an advice, in duplicate, indicating the 
gold despatched, the gross weight of the parcel numbcl- of bank's 
scals cic. 011 receipt of the parcel at the receiving station, 
de1ive.y is taken by officials authorised for the purpose, in the 
presence of arnled guards after verifying the gross weight, number 
of saals etc. The parcel is then brought to the Bank's premises 
b r  authorised officials under armed protection and opened in 
their presclicc. When the gold is vcrified according t o  the 
null-~ber and weigh~nent in bulk, the duplicate copy of the advice 
~eccivcd from Bombay Office is then returned immediately duly 
signed by thc two officials at the receiving office acknowledging 
the receipt of the consignn~ent." 

6. The Con~mi t~ec  desired to  know the arrangements which are made 
for guarding, escorting, transporting and monitoring the rcceipt of cash, 
gold etc. at the station to which it is despatched. In a note furnished in 
this regard, the Department of Economic Affairs (Banking Division) have 
explained the position as under : 

"The Bank's Offices hold cash as agents of the Reserve Bank of 
India and ari.angements for their transport from one Currency 
chest to another Currency Chest are governed by the Treasury 
Rules. The Cashier and the armed escort accompanies the remi- 
tances between one office t o  another ofice of the Bank and the 
Reserve Bank of India or  vice versa, right from the start to  the 
time these are handed over to the Joint Custodians of cash at the 
receiving office. At the outset the Authorised responsible employee 
takes delivery of the sealed boxes containing cash and checks 
these with the number of boxes, weight etc ., montioned in the 



invoices signed by the Remitting OAice. Thereafter the armed 
escorts are relieved. Detailed checking of the cash is done inside 
the Bank premises subsequently in the presence of the accompany- 
Cashier. In so far as gold is concerned this is held by the Bank 
under special arrangements with M/s HGML and arrangements 
are made in terms of the agreement with them. At the receiving 
station the authorised responsible employee visits tbe station and 
personally takes delivery of the parcel from the Railways after 
verifying the gross weight, number of seals ctc. Thereafter they 
take the parcel to the Branch duly accompanied by armed escorts. 
The contents of the parcel are verified in regard to the number of 
bars and weight in bulk inside the receiving bral~cli premises, 
duplicate copy of the advices received from Bombay Main Branch 
duly signed by the authorised officials is sent back to Barnbay 
Main Branch as an acknowledgement for proper receipt of the 
consignment ." 

7. At the instance of ihe Committee the Ministry of Transport, 
Department of Railways (Railway Board) have furnished the following note 
explaining inter-alia, the procedure followed by them in regard to trans- 
port of cash, silver and gold by rail. 

"Cash, silver and gold are 'excepted articles, 'mentioned in the' 
second schedule of the Indian Railways Act, and are covered by 
Section 77B of the Indian Railways Act, An extract of Section 77B 
is reproduced below : 

778. (1) Notwithstanding anything contained in the provisions 
of this Chapter, when any article, mentioned in the Second Sche- 
dule are contained in any parcel or package delivered to a Railway 
administration to be carried by Railway and the value of 
such articles in the parcel or package exceeds five hundred rupees. 
the Railway Administration shall not be responsible for the loss, 
destruction, damage or deterioration of the .parcel or package 
unless the person sending for delivering the parcel or package 
to  the administration caused its value and contents to be declared 
in writing or declared them in writing a t  the time of delivery of 
the parcel or package for carriage by Railway, and if so required 
by the administration, paid or engaged to pay in writing a percent- 
age on the value so dedared by way of compensation for the 
increased risk. 



42)  When any parcel or of which the value has beell 
declared u:lder sub-section (i)  hiis been lost, destroyed, or damaged 
or has deteriorated, the cornpensdon recovcrable in respect of 
such loss, destruction, damage or deterioration shall not exceed 
the value so declared. 

(3) A Railway Administration may make it a condition of carry- 
ing a p:lrcel or package declared to contain any article mentioned 

. in the Second Schedule that a Railway servant authorised in  this 
behalf i ~ a s  been sqtisfied by examination or otherwise that the 
parcel or package actually contains the articles declared to be there- 
in. 

(4) The Central Governmeut may. by notification in the official 
Gazette direct that  any article mentioned in the second schedule 
may, without being contained in any parcel or package, be deliver- 
ed to a Railway administration to be carried by Railways and upon 
the issue of such notification, the provision of this section shall 
apply in relation to such article as they apply in relation to any 
a~t ic le  mentioned in the Seconed Schedule and contained in any 
Parcel or Package." 

2 It will thus be noted that the consignor has an option to pay per- 
centage charge on declared value of goods, and if he does not, the 
Railway ~dministration is not liable for the loss and damage in 
transit. 

3 .  The Second Schedule as well as the above mentioned legel provis- 
ions have been given in Chapter-VIII of the Coaching Tariff for 
information of Railway users. 

4.  For gold and silver, percentage charge on value is 13 paise per 
hundred rupees per 160 kms., subject to a maximum of one per 
cent of the value. (Rule 1303 of Coaching Tariff N o  23). 

5. To provide this facility of electing the option of payment of per- 
centage charge with clear understanding of its consequence the 
Railway Administration has prescribed a special Forwarding Note 
for the benefit of the customers in which they have to categorically 
record their options so that it is reflected in the Railway receipt. 



6. Spcci. 1 instructions for booking. carriage and delivery of excepted 
:irtlclcri o n  which percentage charge has been paid are contained 
In Chnptcr X l  of Indian Railways Commercial Manual. I t  will 
be noted that when percentnge charge is paid, elaborate and 
strlilgcnt pzrcnutions art. required to bc taken for bookmg 
Io::ding, safe custody and carriage of such goods. When 
percent,ige charge is not paid, special precadtion llns been 
prescrlbcd oilly i n  respect of gold and silver, coins, notes precious 
stones aild jwe1i:ry valued at Ks. 20,000/- or more by way of 
sending a special escort guard ~nrJla,ge of such consignments, as 
p h r u d  of  par,^ 1 11') (b) w,li ~lldicate." 

7A The proccd ure regarding exarni~x~tion of pclckdges containjng ex- 
cepted articles after t h ~ i r  booking has becn given in Para 1108 of Indian 
RalIway Com~nerclal Manud,  Volume-I wh~cll is reproduc:d below : 

"(a) All packages contalniilg exctpted articles, on which the consi- 
g::o; has u n d ~ ~ t a k e n  to pxy the perccnt.lge charge on value, should 
be examlned personally by the Station Master, or  in the case of a 
spccial!~ adthorised branch booklng office or  out-agency, by the 
Book~np Clerk Incharge. He must see that the declaralion agrees 
with the contents of the packdges, and that the pnck'iges are so  
packed and secured as to allow of their being handlcd without any 
risk of breakage or pilferage as laid down in para 1106 A copy 
of the inventory of contents of packages should be signed by the 
sender and filed wlth the forwarding note. 

(b) If the consignor or his agent on being called upon to open his 
packages for examination declines to do  so, the percentag? charge 
on value should be accepted on the distinct understanding that the 
railway administration will be responsible only for the safe deli- 
very of the packages i n  good outward condition at destination and 
not for the contents and their condition at the time of dcleivery. 
A remark to this effect should be recorded on the railway receipt 
issued, and the consignor's signature t o  a similar remark should 
be taken on the forwarding note. 

All applia~lces for opening and repacking must be provided by 
the sender or consignee who will be responsible to see that t'he cases 
are properly opened and repacked." 



8. Audit have pointed out that though adequate notice was given by 
the State Bank of India about the intended booking, tire Conlmercial and 
Security Departments failed t o  make arrangement to  escort the parcel van 
as required under the rules. The Committee desired to know why the Com- 
mercial and Security Departments of the Railways failed to make adequate 
security arrangements in this regdrd. The Departm2nt of Railways ( R d w a y  
Board) have explained the pos~t ion i r i  a note as undcr : 

"The said gold consignment \Isas booked on 22.3.83 On 'said t o  
contain' R.R, at Pa-cel Ofice, Bombay V.T. for Agra. Sil ce the 
consignment in ques~ion w:ls excepted article and its value excecded 
Rs. 5001-, the party (St..te Bank of India, Bornbxy) was required to 
p:!y percentage charges on the declared value of thc coi!tents of the 
parcJ  by way of comj:ensation for the i~,creaseJ ~ i s k  a s  per st'ction 
77B of Indian Railway Act. 1890. When the party was asked to 
pay percent2)ge charges on the declared vi~lue of this consignment 
towards its insurance, they elected not to pay these charges aiid 
e~:dorsement to the  cffcct viz , "Not Ir.su:cd \* ~ t h  Railw:iysl' was 
made by the party on the "Fo rn~nrd in~  Ndte" zt the time of its 
booking. 

As per ext::nt rules. nn Evort  Gu::xi Iiils to b. provided for 
the wfety of suc!.i co!~si!:iin~cntc co i i t  i n i n g  Gold Silvvr, Jcwelirry, 
Precious Stones, B::nk Nn!cs. etc., i f  the; .  :!, l u c  i? Rs. 10,000/- or 
more wbethcr tllei arc iii.;urr=d 01. ilot i :.. .wh~.:h:r p:rcentag,: 
ch:lrges on its declnred value h?ve  been p lid or not. The said 
cons:gnment could nqt hc df.cpatched on thc. clxy o f  booking for 
want of specj:~l E.;cn. t Gu,,rd. The Es%.o~.~  G;iard ?o,, this consign- 
ment could or ly  he ar:ai:pcd afgr a r n n n ~ h  on 26 4-83, Accor- 
din ply, the consignment w ; ~ s  loaded on 26-4-87 i n  charge of 
'Special Guard' i l l  the locker of the second comp;lrtme~it i n  the 
revr SLR of 5 Dn. Pu11j:ib Mail in t h e  prescnct: of HPF a!id GRP 
staff as well as parcel sraff of Bombay V.T.  The loclwr wds locked 
and both sides of the door of thi: 2nd compartm:nt of  he SLR, i u  
question were also locked, The l o a d i ~ ~ p  station issued a telegra- 
phic advice to Station Master, RPF & GRP of destination station 
and all Gunrd changing an3 other major stations en-route for 
ensuring safe transit of this consigamcnt and for providing relief 
Guards to  the Escort Guard ti-avelling from Bombay. After 
departure of  the said train form Bnmbay V.T. the 2nd Cornpart- 
ment of the SLR in which the colrsignter~t in question was kept 



was handled for loading/unloading only a t  Devlali and Bhusaval 
in the presence of the Escort Guard accompanying this consign- 
ment. 

When a relief could not be provided to the Escort Gurdd a t  Igat- 
puri and Bhusaval, it was decided to discontinue his journey at 
Bhusaval. At Bhusaval he opend the loccer containing the subject 
consignment, in the presence of Parcel Staff, A,S.M. and RPF staff 
of Bhusaval station to remove this consignment to  the strong room 
of the Station Master, Bhusaval. But here the consignment was 
found missing 

The case is being investigated by CID (Crime) Nasik, Government 
of Maharashtra and their report is awaited." 

9. To an enquiry of the Committee from the Department of Banking 
as t o  why the State Bank of India did not issue the gold parcel by payment 
of extra charges to the Railways, the Department of Economic Affairs 
(Banking Division) have stated in a note as follows : 

"As part of the arrangement, Hutti Gold Mines Ltd. have taken 
out an Insurance Policy issued by United India Insurauce Company 
covering the stocks of gold from the crushing and grinding plants 
at Hutti Gold Mines to various centres of the Bank, till its delivery 
to the p~lrcliaser s. Since this policy provides cover against all 
trcnsit risks i:-cluding when in Railways custody, Hutti Gold 
Mines Ltd did not want th2 Rank to take any further insurance 
with the Rnilways for gold consignment sent through them. 
~ o r e o v ~ r ,  although the fact t'\l:rt the piircel contained gold was 
made known to thc R:lilways in respect of each and every parcel 
booked through them, sincc the very beginning of the arrange- 
mcnt in thc year 1963, at no stage did the Railways d m a n d  from 
the Bank extra chrrrges to cover insurance of the parcel. T ~ J  
Bank paid whatever charges were demanded by the Railways." 

10. The Committee desired to know the level at which thc decision . 
was taken to book the gold by rail from Bombay to Agra. The Depart- 
ment of Economic AfT,!irs (Banking Division) have stated in a note as 
under : 

"The decision to despatch. gold from Bombay to various stations 
by Railways is being taken by Bombay Main. Branch of the State 



Bank of India ever -since 1963. In terms of the approved arrange- 
ment with Huttl Gold Mines Lt d., the Bank was given a discretion 
to choose the best means of transport. Further, according to  the 
system in vogue in the Bank, the consignment was to be sent by 
Railways. However, when two centres were directly connected by 
air, the parcel could be sent by air, in practice, in almost all cases 
the parcels used to  be sent by Railways only. The consignment in 
transit has aiways remainded covered under the insurance taken by 
HGML. 

11. The Department of Econotnic Affairs (Banking Division) have 
furnished the following note indicating in chronological order the sequence 
of events that took piace right from the decision to book the gold parcel 
through the Railways upto the stage when the compensation claim was 
lodged by the State Bank of India with the Railways : 

<, 1. The parcel containing 8 kgs. of gold bars (including weight of 
packages) approximately valued at Rs. 14,08,OOO/- was taken to 
the V.T. Railway Station, Bombay on the afternoon of 22-3-83 by 
the Joint Custodians of gold, accompanied by Police Escort. 

2. The parcel was handed over to the Booking Clerk at the V.T. 
Railway Station the same day and he handed over to the Bank 
Officer the parcel Way Bill. 

3. Telegraphic intimation about the despstch of the parcel was ser,t to 
Agra Branch of State Bank of India on 23-3- 1983. 

4. The Railway Parcel Way Bill No. G. 217202 was sent to Agra 
Branch under Registered Acknowledgement Due cover on 
23-3-83. 

5. Tbe concerned officer bad occasion to visit V.T. stdtion on few 
occasions duriug the period between 23rd March and 7th April, 
1983. During these visits, he bad made verbal enquiries from the 
concerned Railway Booking Clerk about the actual despatch of the 
gold parcel. 

6. On 7-4-1983, ~ o r n b a ~  Main Brarxh sent a telegram to Agra 
Branch .enquiring whethcr._the panel has been received. 



Agra Branch contacted the Railways at Agra on the 11 th, 14th and 
15th April, 1983 to  enquire about the receipt of the parcel and 
obtained their endorsement on the reverse of the relative parcel 
Way Bill lo the effect that the consignment had not yet reached 
Agra. 

Agra Branch intimated Bombay Main Branch about the non-receipt 
o f  the parcel by their telegram of 154-1983 and again on the 22nd 
April, 1983. 

Agra Uranch telegram of 15-4-83 was received by Bornbay Main 
Branch on the 18th April, 1983, and imniediately Bombay Main 
Branch took up the nxttter with the Railways in Bombay i n  writing, 
vide their letter No. 1723 of 20-4-83, informing them about the 
non-receipt of the parcel at Agr:~ and requesting them to look into 
the mailer. 

On 29-4-83, the Chief Cornrnercial Superititendcnt. Ce~ltral Railway 
informed the Branch, vide letter N o .  C249/PT/I ,I2183 datcd 29-4-83 
that the parcel in question had been loaded :ir;d dzsp~tclled by 5 
Down t1ai1.1 on 26-4-83 under :rli escort guard. Tt:e R:lilway 
Authorities further advised the Branch that since there was no  escort 
guard a t  Igatpuri 2nd Bhusaval. i t  was decided lo unioad the parcel 
and Iceep i t  in the strong room till the escort guard was availa- 
ble. However, when the escort g,unrd accompanying the S Down 
train from Bombay V.T. to , Bhusaval opened the luggage van, i n  
the presence of Assistant Staticn Master and RPF slaff on duty at 
Bhusav;tl, the gold parcel was found missing. 

On receipt of this information, Bombay Main Branch lodged with 
the Railways their claim for Rs. 14,08,000~- towards the loss of 
gold pa~cel  dn 3-5-1983." 

'Though the gold parcel wa5 tendered by ~ h c  Sta:e Bank of India 
for despatch at Bombay V.T. Station on 22 M ~ r c h ,  1983, it actually moved 
out V.T. Station on 16th April, 1983. When enquired whethcr lhe State 
Bank of India officials aware that the gold parcel liad not moved out of 
Bombay V.T. for about 35 days, the Deparhnent of Economic Affairs 
(Banking Division) have replied : 



13. The Department of Economic Affairs (Banking ~ iv i s ion )have  
added in a note : 

"The parcel w:ls handed over to ~ a ' i l w a ~  authorities at V.T. Station 
on 22nd March, 1983. Subsequently, thc concerned Of-cer, as per 
usual practice, had been making frequent visits to VT StCltion to 
ascertain dcspatch of the gold parcel. Since no satisfi:c!nry infor- 
mation could bz obtained from the Railway authorities, the matter 
was taken up by Bombay Main Branch with Agra Branch by tele- 
gram on 7th April, 1983. Agra Branch informed by the:r telegram 
of 15th April, 1983, that the parcel in question was not r2ccived by 
them. Subsquently, the matter was taken up with Railw,.!, uuthor- 
ities in Bombay, in writing, vide our Bombay Main Rr;:rch l ~ t t e r  
of 10th April, 1983. 

The Bank officials came to know actual position only on receipt 
of letter dated 29th April, 1983 from the Chief Commercial Suprin- 
tendent, Central Railway informing the Bank that the parcel in 
que~tion had been loaded by 5 Down Train on 26th April, 1983 
under special escort guard. Earlier enquaries made by the office did 
not elicit any definite response from the Railway." 

14. When askcd by ihe Committee to  explain the delay i n  despatch of 
this gold parcel for a long period by the Railway Staff, Bombay at VT 
Station, the D::parlment of Railways (Railway Board) have stated in a note 
as under : 

"The delay in sending the consignment from Bombay VT to its 
destination Agra was on account of non-provision of escort guarcl 
by the Station Suprintendent Bombay VT, without which the consi- 
gnment could not be transported, as per rules." 

15. In reply to question as to whether the difficulty experienced in 
despatch of the costly article was brought t o  notice of the higher officers by 
the Station Superintendent, the Department of Railways have stated in a 
note : 

"The booking and despatch of such articles was common at 
Bombay VT. As per practice, arrangement of escort guard was 
made by Station Superintendent VT, who is a Gazetted Officer. It 
was not brought t o  the notice of higher ofticers." 



16. The Committee drew the attention of the Deparknent of Railways 
to the staternelit of Department of Economic Affairs  anki kin^ Divisid)) 
that the concerned officer of State Bdnk of India had been making frequent 
visits to V.T. station to enquire about the gold parcel but no satisfactory 
information could be obtained from the Railway autharities at V.T. station 
and desired to know whether the customer should not be given information 
about the despatch of the goods in the interest of good public relations. 
In reply, the Department of Railways (RB) have explained in a note as 
under : -, 

"In absence of the specific dctails as to who made tbe enquiries 
from whom and when at Bombay VT station, it cannot be vedfied 
whether verbal inlormation was given or not. There is no difficulty 
in advising the position of despatch particulars of a consignment 
booked by a party. Such information is furnished by Station 
Master as and when asked by the parties." 

i 7 .  The Committee desired to know whether it was not considered 
necessary to provide escort or to move the parcel in the charge of a respon- 
sible Bank Wcial .  The Department of Economic Affairs (Banking 
Division) have stated in a note as under : 

"Under the long standing arrangement, the gold consignments 
have always been sent through the Railways as parcels; the content 
of the parcels are always known to the Railways, who accept the 
parcels for despatch under special guard provided by them The 
question of deputing a Bank official to accompany the parcel 
while in the custody of the Railway did not arise as the Railways 
had provided special guard on pGment of prescribed charges and 
HGML also stipulated this arrangement only. However, the 
parcels are always taken from the Bank to Railways by responsible 
officials of the Bank accompanied by armed guards. A similar 
precaution is taken at the receiving end also." 

18. Rules 720 and 721 of,the Central Treasury Rules Vol. I provide 
that when coins and currency notes and other treasure and moved from 
one Bank to the other or from one treasury to the other, fhe Treasury 
Officer jointly with the Police Offlcer who is to travel in charge, shall 
superintend personally or by subsitute the loading of the vans and shall 
band over to the Police Ofher a memorandum of instructions and take a 
receipt thereof. 



19. The Committee desired to  know whether similar precaution was 
taken i n  the instant case and the consignment of gold i n  question was 
loaded in the brake van in presence of bank'? representative and the Police 
Officer. The Department of Economic Affairs (Banking Division) have 
stated inter alia in a note as under : 

"The Treasury Rules are applicable to  movement of treasure 
belonging to the GovernmentIReserve Bank of India. The gold 
in this case belonged to Hut ti Gold Mines Ltd. and its movement 
was carried out in terms of a separate arrangement entered into 
with Hutti Gold Mines Ltd and State Bank of India and Rules 
720 and 721 of the Central Treasury Rules Vol. I are not appli- 
cable." 

20. As regards providing of escort guard for the gold parcel, the 
Chairman, Railway Board stated during evidence : . 

"We did provide a special guard but not an armed guard." 
21. O n  enquiry as to why armed guard was not provided by the 

Railways, the witness replied : 

"We have to spend on the armed guard ... ... ... If they want that we 
should provide an armed guard then they should pay for it." 

22. I n  this connection, the representative of Railway Board stated ; 

"If the Railways start making the complete arrangements in 
respect of non-insured articles then nobody would like to insure 
the articles with the Railways and in that case the responsiblity 
of Railways would increase very much. I am only making a 
request that the other party should also take steps." 

23. In reply to a question as to why the arrangements for special 
custody of this consignment were made upto Bhusaval only when it was to 
move to Agra, the Department of Railways (RB) stated in a note : 

"When the consignment left by Punjab Mail from Bombay VT 
the arrangement was to carry it through to Agra. It had to be 
unloaded at Bhusaval by the Escort Guard as he could not be 
relieved at Igatpuri and Bhusaval by other Escort Guards. Station 
Master, Igatpuri, had received the message from Bombay V.T. 
for providing the Escort Guard but he had only 4 Guards availa- 
ble and they had been utilised for running other trains. No extra 



hand was available. At Bhusaval also no Escort Guard reported 
to take over. Therefore, he decided to unload the consignment. 
He had already completed 8 hours of running duty." 

24. The Committee were given to  understand during evidence that a 
Depaltment: 1 Inquiry was held in the instant case of theft of gold pdrcel. 
On enquiry about the dates of setting up of the Departmental Enquiry 
Committee and completion of la findings, the Department of Railways (RB) 
have stated in a note . 

"The Inquiry Committee was set up on 27.4 1983 as per the order 
of Addl. General M n 'ger, Central Railway. T h  Departmental 
Inquiry of three officers of clairns, security and Accounls Dcpdrr- 
ments was cornpletcd on 21.4.1984. The time taken in the fina- 
lisation of the inquiry was on account of large number of witnesses 
examined and also due to change of the posts and trmsfers of 
the members of the Inquiry Committee." 

25. When asked about the action taken by the Railways in pursuance 
of the findings of this Departmental Inquiry, the Department of Railways 
(Railway Board) have stated in a note as under : 

"The Departmental Inquiry held the following persons responsible 
against whom action has been taken as under : 

S1. No. Name Lapse Action taken 

I .  Shri D.D. Modak failed to exercise He is under suspen- 
Guard Bombay VT caution & vigilance sion and disciplinary 

in his duties as action for major 
Escort Guard penalty is under 

.process 

2. Shri R.G.Pardeshi, failed to arrange His increment has 
ASMIIgatpuri relief guard at been with-held for 

Igatpuri six months 

3. Shri S.G. Paitharkar, Remark of the His increment has 
Parcel Booking Clerk, Forwarding Note, been withheld for 
Bombay VT "not insured with one year 

Railways" was not 
reproduced on the 
P.W. Bill 



- -  
SI. No. Name Lapse Action taken 

4. ' Shri Fernandes SS/ Delay in providing Retired on 3 1.5.83. 
Bombay VT Escort Guard ' Stoppageofpost-  

retirement passes is 
under examination. 

'5. Shri Samant Delay in providing Retired on 30.6 83. 
Detail Clerk of S.S. Escort Guard Sloppage of post- 
Bombay VT retirement passes is 

under examination. 

26.  in'^ evidence the Committee referred to the facts t ha t  first-the 
Railway staff members were aware that the gold parcel had not becn insured 
thereby realising Railways' reduced responsibliity for its safe transport and  
secondly the non-provision of Escort Guard from Bhusaval onwards and 
desired to know whether these did not raise doubts about the possible 
connivance by the staff. The Chairman, Railway Board reactcd by 
saying : 

"The fact that no p a r d  was arranged led to  a suspicion about 
conspiracy. That is why ClD enquiry is there. We will certainly 
look into it." 

He further added : 

"We were waiting for the CID report. That report w: s received on 
12 September, 1985 by IG, Bbmbay which is now being scrutinised 
by them. 

In consultation with the Maharashtra Police and the RPF we will 
ensure that such things do  not happen." 

27. When questioned that someone at the top had acted irresponsibly 
in not providing for adequate guards and exhibited negligence in the safe 
transport of gold parcel, the witness replied "that will be done o~ily when 
CID report is known". On an enquiry if the CID report had since been 
received by the Railways, the Department of Railways (Railway Board) 
stated in a note : 

"Letter received from Special I.G. (CID) (Crime) Pune dated 
23.10.1985 by Central Railway, shows that final report from the 
Investigating Ofher, Nasik CID Branch has been received by the 



IG's office and is under examination by the Legal Branch of  his 
office. The Railway Administration has not received any report 
about the investigation of this gold case so far from the Police." 

28. In reply t o  further query by the Committee as to what were the 
facts established as a result of C.I.D. investigation, the Committee have 
been informed as under : 

"The parcel was brought from the strong room of the Parcel 
Office at Bombay V.T. to  the Parcel Van of 5 Dn. Punjab Mail at 
about 16.30 hours on 26 4.1983 and placed in locker of the parcel 
van which was later locked by Guard D.D. Modak, who kept both 
thckeys of the lock affixed to the locker with himself. He also 
signed appropriate register in token of having received the parcel. 

The parcel van was later locked by Guard S.B. Sen who was the 
main guard of the train. The parcel van next opened at Igatpuri, 
Railway Station when Guqrd Sen handed over charge to Guard 
Ramkhilawan. According to Guard Modak he had at that t ime 
opened the locker and satisfied himself that the gold parcel was 
inside. This claim has not been corroborated by either Guard Sen 
or Guard Ramkhilawan or the box boy who was also present. 
When the locker was again opened by Guard Modak at Bhusaval 
i n  the presence of Sr. Rakshak R P .F  Shri Devi P r s a d  Pande, 
in order to  ofload i t  as Guard Modak had not been provided n 
reliever he found the  gold parcel missing from the locker though 
the lock did not appear to be tampered with I t  is, therefore, 
highly probable that the gold parcel was removed at Railway 
Station, Igatpuri or Devlali where also the parcel van was opened 
for loading some p,ircels." 

29. Du.ing evidence the Committee desired to know whether the 
Railways have paid the claim for Rs. 14,08,000/- lodged by State Bank of 
India, Bomb.,y towards the loss of gold parcel. The representative of 
Depal tment of Economic Afairs (Banklng Division) replied : 

"This incident look placc i n  1983. After that they made a claim 
and the claim was rejected by the Rajlways. While rejecting* the 
Railways have pointed out the provisions of section 77 (B) in 
which i t  is stated that lo  hold the Railways respotlsible, they 
should also insure with .the Railways. ' 



30. In  this connection, the Department of Railways (Railway Board) 
slated in a note : 

 h he claim prekrred by the Statc Bank of India was not found 
tenable and has been repudiated as the consignor did not elect to  
pay percentage charges on the value of the consignment as required 
under Section 77 (B) of the Cndiao Railways Act." 

31.  Section 75 of Indian Act mentions aboult the responsibility of 
Railway Administration as carrier of luggage and it says as under : 

''A railway administration shall ndt be responsible For the loss, 
destruction, damage deterioration or noq-delivery of any hggage 
belonging t o  a passmger unless a railway servant has boolced the 
luggage and given a receip therefor and in the case of luggage 
which is carried by the passenger in  his charge, unless it is also 
proved that the loss,destlubion, damage or deterioration was due 
to the negligence or miscouduct on the par1 of the railway admi- 
nistration or of any of its servants. 

32. The Committee drew the attention of the witnesses to the afore- 
said section and desired to know as to how the Railways could cscape from 
the general principle of liability as a carrier when the loss is repor td  to  be 
due t o  the misconduct o;f raiiway employees. To this Chairman, Railway 
Board replied : 

"Section 75 which you quoted is'the general rule. It is also s u b j e ~  
a0  the other provisions of the Ad." 

33. In reply t o  a query as to why Railways provided a special guard, 
EK stated : 

''1 am coming to  that, Sir. The theory is that when a high valued 
commodity moves, it atlracts the attention of the criminal elements 
more." 

34. 912 this connection the Department of Railways (Railway Board) 
h a w  stated ia a note as under : 

"The payment dextracharges i.e. percatage charge (insurance 
charge) is optional under extant Rules. When such charge is not 
paid, the Railway is exonerated from.liability for loss or damage 
under Section 778 of the Indian Railway Act." 



35. In reply t o  a question as to why the Railway Administration 
accepted the gold parcel without the consignor (State Bank of lndia) h8ving ' 
paid the percentage charges, the Department of Railways (Railway Bobrd) 
have stated in a note : 

"There is a special forwardir~g note for  such article and in the for- 
warding note the party has to  declare in writing its option on the 
following entry." 

.'I decIare that each package contains/ piece is of value of Rs. 
and I engageldo not engage t o  pay the percentage charge on value 
for the increased risk as required by the Administration.' 

Hence, as per Rules then in force, the Railway Administration 
zlould not have refused to book the consignment when the party 
was prepared to carry the same under their own risk." 

36. In another note the Department of Railways (Railway Board) have 
stated as under : 

"To prevent recurrence of such incident% in future and for alcrt- 
ing and educating the staff in this regard, the Central Railway have 
issued a joint circular No. C.249/PE/1/2/83 dated 30 October 1983 
signed by the Heads of the Operating, Commercjal and Security 
Departments. These instructions inter-aha, included that : 

"Whenever any consignment of bullion, gold, silver or jewellery 
costing Rupees one Iakh and more is tendered for despatch 
payment of the percentage charge on value shouid be compulsory. 
In all such cases an armed RPF escort in addition t o  Escort guard 
shall be proVided." 

37. The Departmrnt of Railways (Railway Board) stated further in a 
note subsequently furnished to the Committee as under : 

"Ordinary freight on the basis of weight for. articles like gold is 
very nominal. The Railways t,herefore, cannot afford to  spend 
large amounts on providing armed escorts etc. i f  the consignor 
refuses t o  pay .the charge on value. At the same time 
when such costly package is lost from the custody from the 
Railways, it brings a bad name and tarnishes the image o f the  
railways. In view of these considerations,'instructions have now 
been issued to all zonal railways that consignment of gold, silver 
and jewellery valuing more than Rs. 1 lakh should not be accepted 
for booking unless the consignor had paid,percentage chitrge. 
Instructions have also been issued that in all such cases, armed 



R.P.F. guards must accompany the package through t o  destination 
station". 

38. The Department of Economic Affairs (Banking Division) have 
further stated in a note as under : 

"Subsequent t o  the theft of the gold in the instant case, the 
Railways had stopped accepting further parcels unless the 
Sank,agreed to pay additional charges, at  I<:/, of the value of con- 
signment t o  the Railways, t o  enable them to cover the gold against 
loss while in their custody. The Bank arranged for detailed dis- 
cussions be~ween concerned parties, viz. Hutti Gold Mines Ltd.. 
the Railways and the Bank. Based on these discussions the Hutti 
G,)ld M ~ n e s  Ltd. agreed to meet the additional charges demanded 
by the Railways and all parcels are since then being sent by rail for 
which aa additional 1':; of the value of consignment as demanded 
by the Railways is paid ; these charges are borne by the Hutti 
Gold Mines Ltd." 

39. As reglrds the present pos~tion of the compensation claim, the 
Department of Economic Affairs (Banking Division) have s t a~ed  : 

"Hutti Gold Mines Ltd. had lodged a claim for Rs. 14,08,000/- as 
compeasatisn for the gold lost, from the UniteJ Indidn Insurance 
Company, and the latter have since settled the claim in full. The 
Unitid India 1nsur;tnce Co. have now decided to file a ClviI Suit 
against Railways for compensation of the loss suffered by them on 
account of the loss of gold while in the custody of Railways." 

40. The Committee desired to know whether any theft of gold con- 
siguments, booked by State Bank of India, while in transit have taken place 
during th,e 1:ist few years. The Dcpartmenr of E~oilomic Affairs (Banking 

, Division) have stated that the arrangement with Hutti Gold Mines has,been 
in vogue ever since 1963 and thcre has been no other instance of loss of 
gold while in transit. 

41. The Committee desired to know from the Railways the number 
o f  cases of theft of gold-silver consignments from Railways custody during 
their carriage in the last five years and the amount of compensation &id 
therefor I R  reply, the Department of Railways (Railway Board) have 
stated in a note as under : 

"Quick enquiries made from Zonal Railways indicate that theft1 
pilferage of' gold & silver consignments during the last five years 
were as under : 



Arrests 
Period No. of Name of Value of Value of ----------------- 

cases Railways property property Outsider Rly. Remarks 
stolen recovered employee Total 

1981-82 1 Western 70,000 Nil - 1 1 Case acquited 

1983-84 I* Central 14.08,OOO - - " 3  3 Case of Central , 
Rly. is under 
investigation- 4 

Western 46,000 - 

Western 3,82.500 

1 2 Case of W. Rly. 
is pending 
in the Court 

- 7 Both are 
pending trial 
in the court 

Total : 5 19.06,500 28 800 8 5 13 - 
* Case which has been taken up by Audit. 
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No compensation was paid in any of these cases as percentage 
charge had not been paid and the consignments had not been 
insured with the Railways. Accordingly, the cases were repudiated 
under Section 7 7 8  of the Indian Railways Act." 

42. The Committee note that the Statc Bank of India, acting as  agents 
for its clients M/s. Hutti Gold Mines Ltd (HGML), receives gold a t  
Bombay and despatches it to various centres (13 at present) specified by them 
This arrangement with the Hutti Gold Mines Ltd, has been in existence s i k e  
1963. HGML pays the State Bank of India appropriate service charges in 
addition to meeting all out of pocket expenses. An omnibus Insurance policy 
issued by United India Insurance Company at the request of H C M L  covers 
the risk of transporting gold from the crushing and grinding plant at Hutti 
Mines to various selling centres of the Bank and until it is delivered to the 
purchasers. 

43. In accordance with the procedure one such parcel containing 8 kgs. 
of gold bars valued at Rs. 14.08 lakhs was booked by the State ~ a n k  of 
India, Bombay, Ex. Bombay V.T to Agra on 23rd March, 1983 Telegraphic 
intimation about the despatch of the parcel was sent to the Agra  ranch of 
State Bank of India on the same day, that is, 23rd March 19d3. According 
t o  Department of Railways (Railway ~oa rc l ) ,  and confirmed by SBI ,  when 
the Bank was asked to pay percentage charges on the deelared value of this 
consignment towards its insurance, it elected not to do so and mcrely endorsed 
a t  the time of its booking on the -Forwarding Note' to the effect, 'Not insu- 
red with Railways'. [According to existing rules (para 119 (b) of Coaching 
Tariff], an Escort Guard has to be provided for the safety of consignments 
containing gold, silver jewellery, etc. if their value is Us. 20,UUO/- or more 
whether they are insured or not. The gold parcel was actually despatched 
by tbe Railways after delay of more tban a month on 26th April, 1983 in 
Bombay V.T. station. According to Railways, this delay of more tban a 
month occurred a s  necessary Escort Guard could not be arranged earlier. 
The consignmeat is stated to bave been loaded on 26th April, 1953 in charge 
of 'Special Guard' in the locker of the second compartment in the rear SLR 
(Sitting cum luggage cum brake vau) of 5 Dn. Punjrb Mail in the presence 
of staff of Railway Protection Force and Government Railway Police as  well 
a s  the Coaching staff of Bombay VT. According to Department of Railways, 
the gold parcel had to be unloaded at the Bhusaval by tbe Escort Guard as  Ire 
could not be relieved at Igatpury or Bhusaval by other Escort Guards and he 
bad already completed 8 hours of running duty. However, when the Esco-t 
Chard accompanying the 5 Dn. train opened the luggage van, in the prtspnce 
of the Assistant Station Master and RPF staff on duty a t  Bbusaval, the 
parcel was found to be missing, 



44. Cash, silver aarl gold are 'ixceyted articles' meatioaed id the 
sccond schedule of Section 77B of Indian Railways Act, 1890 S e c t i ~ n  
77R (i)' inter dfia,  provides that when m y  article mentioned in the 
sccond schedule is delivered to Railway Administration to be carried by 
Railway aod the value of buch article exceeds rupees five hundred the 
Railwa] Administratioil s l ~ l l l  not be responsible for the loss, destruction. 
damage or deterioration etc. of the article unle$s the persen sending 
the article agreed to declare its vlllue and contents in writing and if s o  
required by fhe adminstration, paid or  agreed to pay in writing a percentage 
on the value so declared by way af campensation for the increased risk. 
In this case, the claim for Rs. 14.08 lakhs preferred by the State Bank of 
India towards the lass of gold parcel was rejected by the Railways as the ' 

percentage charges on the value of the consignment were not paid. Hutti 
Gold Mines Etd which had taken out n gcneral insurance policy for all gold 
sent out from the mines lodged a claim for Rs. 14.08 Iakhs w ~ t h  the United 
India Insurance Company and the lattcr settled the claim in full The United 
India Insurance Company decided to file a civil suit against the Railways to 
compensate rhem for the claim paid by them on account of the loss of gold 
from the cu3tody of Railn,lys. While the Railways take protection under 
the above stated provisionr, of Railway Act, the State Bank of India relies 
upon the practice and tradition of sending the gold by rail for the last 2 
decades and more without paying any percentage charges to the Railways. 
Practice and Cwtom cannot, according to Radways, justfy any responsibility 
being on them as carrier in the l i zh t  of the specific provision in the 
Railway Act and Rules thereunder While the Committee agrre that the 
Railways are on strong ground in rejecting any claim for the loss of gold, 
they should surely have been pravdy concerned thdt a theft of this kind and 
magnitude had taken place of valuable goods ent ru~ted to them As a public 
organisofion, tl~ey have a responsibility as is clear from the fact that they 
had delayed the debpatch of h e  gold until they bad an escort available 
Equally deplorabk is the apathy shown by the Sta te  Bank of India in dis- 
charging their agency functions merely because the gold had been insured by 
Hutti n ines  and the insurers had paid the claim. Their excuse is that as the 
Hutti Mine, had take11 out a policy they Mere absolved. This is not  the right 
attitude for a Bank to adopt. I t  is expectcd to justify the trust reposed in it 
by exercising every care while the gold if in its care and custody. In this 
case, the bank showed surprising indifference. One W ' O U ~ ~  hate expected that 
a s  a responsible or~anisation, it would institute inquiry about its parcel of 
gold as goon a s  the time it would normally have taken for the parcel to arrive 
a t  its destination had expired. The Railways also should have been equally 
concaned Insurarlcc iq effected only to  cover the financial loss involved if 
the percel lost or stolen. I t  cannot absolve either the Bank a s  the agent 

.3trustcd with the tas!c of deli very to its destination or the Railways as the 



actual transporting organisation from the primary responsibility of seeing to  
it that the article entrusted to  them was delivered safely to  its destination. It 
was incum bent on them to have taken step$ when the loss was discovered. 
A thorough inquiry should have been made. 

45 The Comnlittee would draw attention to yet another instance of . 

indifference and complacence in regard to this case. The Railway Depart- 
mental Inquiry Committee of three officers from Claims, Security and 
Accounts Oepartments which was set up on 27 April, 1983 took nearly a year 
to  complete its work and submitted its report only on 21 April, 1984. The 
inquiry is staled to have taken so much time because evidence of a large 
nwnher of witnesses had to be taken, and because of transfers of members of 
the lnquiry Committee The very purpose of setting up an lnquiry Committee 
in such matters i s  defeated if their findings Lercrne alailable after a long 
lapse of (imp. Only if responsibility is clearly fixrd can punithe actFon be 
taken and therefore i t  is of the utmost importance to ensure that the Inquiry 
Committee complete their work expeditiously. Punishment should also be 
deterrent and commensurate with the nature of the offence. 

46. The Committee are informed that the Railways are awaiting the 
report of CID which was en trusted with the task of investigation of this theft , 

case. The final report from the investigating officer, Nasik CID Branch waq 
stated to have been received by the IG's omce and was under examination by 
the legal branch of his office. From the information furnished by special 
Inspector-General of Police. C.I.D. Crime, Pune, the following is evident :. 
"The parcel was brought from the strong room of the Parcel Office a t  
Bombay V.T. to the parcel Van of the 5 Dn. Puojab Mail at  about 1630 
hours on 26-4-1983 and placed in locker of the parcel van which was later 

, locked by Guard D.D. Modak, who kept botb the keys of the lock affixed to  
the locker with himself. He also signed appropriate register in token of 
.having received the parcel. The parcel van was later locked by Guard S.B 
Sen who was the main guard of the train. The parcel van was next opened 
a t  Igatpuri, Railway Station when Guard Sen handed over charge to Guard 
Ramkhilawan. According to Guard Modak he had a t  that time opeued the 
locker and satisfied himself that the gold parcel was inside. This claim bas 
not been corroborated by either Guard Sen or Guard Rnmkhilawan or the 
box boy who was also present. When tbe locker was again opened by Guard 

Wodak a t  Bhusaval in the presence of Sr .  Rakshak R.P.F. Shri Devi' Prasad 
Pande, in order to ofl load'it, a s  Guard Modak had not 'been provided a 
reliever; he found the gold parcel missing from the locker though the lock 
did not appear to he tampered with. I t  is, therefore, highly probable that 
the gold parcel was re moved a t  Railway Station Igatpuri or  Devlnfi where 
.also the parcel van was opened for loading some parcels." 
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47. 'Thr net resoit is the mysterious disappearance of this gold parcel 
dcfjin;, not only detection but also even an intelligent guess as to  who could 
have committed this theft. The guard who was arrested and suspended has 
not been pr i~ t ia  fucie hcld responsible for tbe loss of the gold as it is obvious 
frt,m the fact that the investigating agency has failed to  file a charge sheet 
against him. Circumstantial evidence to  hold him prima "facie responsible 
is a160 not forthcoming. Between the two agencies viz. SBl Officials and 
Railway Officials aud their servants and agents on whom the blame must rest 
has not k e n  solved by the investigation undertaken. 7'0 the question as  to  
whether any charge sheet has been filed against any person, if not reasons 
therefor, the spl. L.G.P., CID (Crime). Pune has bfated in n note "No charge 
sheet has bern .fiicd against any person in this case. The reason being that 
nu tangible evidunct bas come up against any person that would reasonably 
establish a ci'*argc of theft ur misappropriation. However, the case is still 
under investi~atron and decision in this regard nould be taken beforc long". 
Having regard to  the fact thnt case was registered on 27-4-1983 it can be 
taken for all practical purposes that no useful purpose will be served by keep- 
ing the investigation pending. This adds a new dimension to mysterious dis- 
appearance of 5 kg of gold. The second dimension is the utter weakness, 
inefficiency and inability of the investigating agcncy to detect a crime of this 
magnitude which has occurred on our public carrier system. The third 
dimension, a still more staggering, is the utter lack of concern urgency or 
anxiety on the part of the State Bank of India officials, the R a i l ~ a y  officials 
and the Investigating officials t o  mutually cooperate and retrieve their 
prestige by tracing the missing gold or catching the culprit. The naked fuct 
is that gold worth Rs. 14 lakh is lost, unsling and unwept. I he utter 
callousness and indifference exibited by the S B I .  the Railwags and invcsti- 
gating agency over this huge loss has shocked the Committee. The usual 
monotonous game of passing on the blame from onth to the otber induiged in 
all cases of loss of public funds has exhibited itself In this case also in all 
its ugly form. 

AS per para 1108 of Indian Railway Commercial Manual Volume-I all 
package containing excepted articles, on which the conriignor has undertaken 
to pay the percentage charge on value should be examined personally by the 
Station Master or by anp authorised Railway official who must see that the 
declaration agrees with the contents of the packages The gold consignment 
in question was accepted by Railways on 'said to contain' R.R. Apparently, 
the contcnts were not examined by Railway as  the consignor did not ekc t  to 
pay the percentage thaws Whereas SB1 are respon~ible for not paying the 
percentage charges with the result that. its contents remained unverified a t  the 
time of its hooking, the Railways are a l ~ o  guilty as  the parcel disappeared 
while En their custody. The Committee are of the opinion that immediately 



after the theft was detected, the SBI and Railways ought to have ewnng Into 
combined dynamic action and called for the best detecting agency to recover 
the lost gold and to identify the person$responsible for the loss. The Com- 
mittee recommend that if the State CID is not in a position to finalise the 
investigatioa and identify $be calprits, tbe investigation-should be entrusted 
t o  the CBI. 

48. The Committee find that consequent upon the Cheft of gold in the 
present case the Central Railway isstled instructions on 31 ~ h o b e r ,  1983 with 
a view to  preventing recarrence of such incidents in future and for altering and 
educating the staff in this regard. These instructio~s, inter ulia provide that 
the consignments of bullion, gold, silver or jewellery costing Rs. one lakh and 
more should be accepted only on the payment of the percentage charge 
equivalent to 1% of the ralue of the consignment and in all such cases an 
armed R P F  escort in rdditien to Escort guard should be proviiled. However, 
the Committee find that in 1984-85, a case of theftlpilferage of gold and 
silver consigments valued at Rs. 3.83 Iakhs occurred on Western Railways. 
According to Railways the case for compensation claim was repudiated under 
section 77B of the Indian Railways Act as  the consignment had not been 
insured by the party. Obviously these instructions were not enforced in 
other Zonal Railways. Had these instructions been issued uniformly on other 
Zonal Railways, the theft/ pilferage case on Western Railway in 1984-85, 
could have been avoided. the  Committee expect the Railway Board to 
ensure that instructions involving common interest of all Zonal Railways are 
invariably issued uniformly in all the Railways and for this some sort of 
coordination system is required a t  Central level, which may be devised in 
case soch coordination does not exist at present. 

49. 'Jhe Committee desire that the Indian Railway Act, rules there- 
ander and instructions issued by Railways may be modified so as to make it 
obligatory on the part of the consignees booking excepted artic!es mentioned 
ia second schedule ibid (i.e. gold/silver ctc.) to insnre them with the Railways 
by paying the percentage chdrges irrespective of the cost of the consignment. 
Such articles valuing less than Rs. one lakh are being transported without 
armed guards and thereby exposed to greater risk of theftlpilferage etc. 
Railways attract adverse publicity by any such acts of theft/loss/pieflrage 
etc, and in the process lose the confidence of the people in them as a safe 
carrier of their valuable goods It is  therefore important that these articles 
are safely transported irrespective of their cost. Once an article is accepted 
for transport, the Railways as public carrier must take it as a sacred duty 
to  transport the goods to its destination safely, securely and expeditiously. 
Further the Committee find that the claims of the parties for compensation in 
case of loss etc. of consignments valuing less than Rs. one lakh can bj! 
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refected by the Railways under Sectfun 77B of Indian Railways Act 1890 ff 
they are not insured with the Railways eveq though it is  proved that lors'was 
dot to negligenee or misconduct on the part of Railway Administration o r  
any of its servaot, whereas Section 75 of tbe Act provides that Railway 
Admidstration shall be responsible for lass etc. of any luggage If it is proved 
that loss etc. was due to negligence er misconduct on the part of Railway 
Administration or any of its servart. The Cammittce feel that this ambiguity 
.in the rules can best be woided by issdng fresb instructions which may pro- 
vide tbat the 'excepted articles' mentioned in the 'second schedule' mast be 
insured by pftrties while booking the same with the Railways so that proper 
check hnd rrrtrrgement could be mede for tbelr safe transport by Railway and 
also bind the Railways for paymekt of compemsation in the event ol. loss/theF( 
thereof. The parties can be asked to pay eitber 1% of the cost d the con- 
signment o r  some minimum charges commensurate with the cost Qf making 
~dditienal security arrangements. 

9. Tbe Committee note €hat whereas the compulnory insurance o f  these 
articles by the consignors and the provisiens of armed guards by Railways 
is a safeguard against any tbeftlpilferage, plugging up of the variaus loop- 
holes in the procebre aoticed as a resnlt of study of the case by the 
Railways i r  also necessary with a view to avoiding recurrence of such 
instances in future. The Committee expect the Railways to apprise them 05 
the precise steps taken. 

The Comm'ttee also desire tbat the Ministry of Finance sbould review 
the procedure for transpat of gold and other vallrable trticles semt by 
banks to ensure their sah  custody during their despatch transit and receipt 
destinrtion. 

NEW DELHI; 
20 June, 1986 
30 Jyeistha, 1908 (SakaY- 

E. AYYAPU REDDY. 
Chairman, 

Public Accounts Committee- 
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APPENDIX 

Statement of Observations/Recommendations 

SI. Para Ministry1 Observation/Recommendatio 1 
No. No. Deptt. 

Concerned 

1 42 Railways The Committee note that the State Bank of Indi 
Economic acting as agents for its clients M/s Hutti Golt! 
Affairs Mines Ltd. (HGML), receives gold at Bombay anti 
(Banking despatches it to various centres(l3 at present) speci- 
Division) fied by them. This arrangement with the Hutti 

Gold Mines Ltd. has been in existence since 196: 
HGML pays the State Bank of India appropriate 
service charges in addition to  meeting all out of 
pocket expenses. An omnibus insurance policy 
issued by United India Insurance Company at t h  . 
request of HGML covers the risk of transporting 
gold from the crushing and grinding plant at Hut\ I 
~ i n e s  to various selling centres of the Rank and 
until it is delivered to the purchasers. 

2 43 -do- In accordance with the procedure on such 
parcel containing 8 kgs of gold bars valued at Rs. 
14.08 lakhs was booked by the State Bank of India, 
Bombay, Ex. Bombay V.T. to  Agra on 23rd March, 
1983. Telegraphic intimation about the despatch 
of the parcel was sent to  the Agra Branch of State 
Bank of India on the same day, that is, 23rd March, 
1983. According to Department of Railways (Rail- 
way Board), and confirmed by S.B.I.. when the 
Bank was asked to pay percentage charges on the 
declared value of this consignment towards its in- 
surance, it elected not to do so and merely endors- 



ed at the time of its booking on the 'Forwarding 
Note' to the effect, 'Not insured with Railways'. 
According to existing rules [Para 119(b) of Coach- 
ing Tariff], an Escort Guard has to be provided for 
the sefety of consignments containing gold, silver 
jewellery, etc. if their value is Rs. 20,000f- or more 
whether they are insured or not. The gold parcel 
was actdally despatched by the Railways a.fter a 
delay of more than a month on 26th April, 1983 
from Bombay V.T. station. According to Railways, 
this delay of more than a month occurred as the 
necessary Escort Guard could not be arranged 
earlier. The consignment is stated to have been 
loaded on 26 April, 1983 in charge of 'Special 
Guard' in the locker of the second compartment in 
the rear SLR (Sitting cum luggage cum brake van 
of 5 Dn. Punjab Mail in the presence of staff of 
Railway Protection Force and Government Railway 
Police as well as the Coaching staff of Bombay 
V.T. According to Department of Railways, the 
gold parcel had to be unloaded at Bhusaval by the 
Escort Guard as he could not be relieved at 
Igatpuri or Bhusaval by other Escort Guard and 
he had already completed 8 hours of running duty, 
However, when the Escort Guard accompanying 
the 5 Dn. train opened the luggage van, in the 
presence of the Assistant Station Master and RPF 
staff on duty at Bhusaval, the gold parcel was 
found to be missing. 

3 44 -do- Cash, silver and gold are 'excepted articles' 
mentioned in the second schedule of Section 77B 
of Indian Railways Act, 1890 Section 77B(1) inter 
alia, provides that when any article mentioned in 
the second schedule is delivered to Railway 
Aministration to be carried by Railway and the 
value of such article exceeds rupees five hundred, 
the Railway Administration shall not be respon- 
sible for the loss, destruction, damage or deterio- - 



ration etc. of the article unless the person sending 
the articles agreed to declare its value and contents 
in writing and if so required by the adminis- 
tration, paid or agreed to pay in writing a percen- 
tage on the value so declared by way of compensa- 
tion for the increased risk. In this case, the claim 
for Rs. 14.08 lakhs preferred by the State Bank of 
India towards the loss of gold parcel was rejected 
by the Railways as the percentage charges on the 
value of the consigment were not paid. Hutti 
Gold Mines Ltd. which had taken out a general 
insurance policy for all gold sent out from the 
mines lodged a claim for Rs. 14.08 lakhs with the 
United India Insurance Company and the latter 
settled the claim in full. The United India Insu- 
rance Company decided to file a civil suit against 
the Railways to  compensate them for the claim 
paid by them on account of the loss of gold from 
the custody of Railways. While the Railways take 
protection under the above stated provisions of 
Railwny Act, the State Bank of India relies upon 
the practice and tradition of sending the gold by 
rail for the last 2 decades and more without paying 
any percentage charges to the Railways. Practice 
and Custom cannot, according to the Railways, 
justify any responsibility being placed on them as 
carrier in the light of the specific provision in the 
Railway Act and Rules thereunder. While the 
Committee agree that the Railways are on strong . 
ground in rejecting any claim for the loss of gold, 
they should surely have been gravk~y concerned 
that a theft of this kind and magnitude had taken 
place of valuable goods entrusted to then]. As a 
public -organisation, they have a responsibility as 
is clear from the fact that they had delayed the des- 
patch of the gold until they had an escort available 
Equally deplorable is the apathy shown by the 
State Bank of India in discharging their agency 



functions merely because the gold had been 
insured by the ~ u t t i  Mines and the insurers had 
paid the claim. ~ h e i  excuse is that as the Hutti 
Mines had taken out a policy they were absolved. 
This is not the right attitude for a Bank to  adopt. 
I t  is expected to justify the trust reposed in it by 
exercising every care while the gold is in its care 
and custody. In this case, the bank showed 
surprising indifference. One would have expected 
that as a responsible organisation, it would insti- 
tute inquiry about its parcel of gold as soon as the 
time it would normally have taken for the parcel to 
arrive at its destination had expired. The Railways 
also should have been equally concerned. Insu- 
rance is effected only t o  cover the financial loss 
involved if the parcel is lost or stolen. It cannot ab- 
solve either the Bank as the agent entrusted with the 
task of delivery to its destination or the Railways 
as the actual transporting organisation from the 
primary responsibility of seeing to  it that the 
article entrusted to them was delivered safely to its 
destination. It was incumbent on them to have 
taken steps when the loss was discovered. A 
thorough inquiry should have been made. 

4 45 Railways The Committee would draw attention to yet 
another instance of indifference and complacence 
in regard to  this case. The Railway Departmental 
Inquiry Committee af three officers from Claims, 
Security and Accounts Departments which was set 
up on 27 April, 1983 took nearly a year to comp. 
lete its work and submitted its report only'on 21 
April, 1984. The inquiry is stated to have taken so 
much time because evidence,*bf a large number of 
witnesses had to be taken, cause of transfers 
of members of the Inquiry mittee. The very 
purpose of setting up an Inquiry Committee in 
such matters is dbfeated if their findings b e c q y  
available after a long lapse of time. Odfy h 
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responsibility is clearly fixed can punitive action be 
taken and therefore it is of the utmost importance 
to  ensure that the Inquiry Committees complete 
their work expenditiously. Punishment should 
also be deterrent and commensurate with the 
nature of the offence. 

5 46 Railways The Committee are informed that the Railways 
are awaiting the report of CID which was entrusted 
with the  ask of investigation of this theft case. 
The final report from the ir~vestigating officer. 
Nasik CID Branch was stated to have been 
received by the 1G's office and was under examina- 
tion by the legal branch of his office. From the 
information furnished by Special Inspector-General 
of Police, C.I.D. Crime, Pune, the following is 
evident: "The parcel was brought from the strong 
room of the Parcel Office at Bombay V.T. to the 
parcel Van of the 5 Dn. Punjab Mail at about 1630 
hours on 26 4.1983 and placed ia locker of the 
Parcel van which was later locked by Guard D.D. 
Mo&k, who kept both the keys of the lock affixed 
to the locker with hmseif. He also s~gned appro- 
priate reglster in token of havlng received the 
parcel. The parcel van was later locked by Guard 
S.B. Sen who was the main gua~d of t h e  train. 
The parcel van was next opened at the Igatpuri, 
Railway Station when Guard Sen handed over 
charge to Guard Ramkhilawan. According to 
Guard Modak he had at that time opened the 
locker and satisfied himself that tbe gold parcel 
was inside. This claim has not been corroborated 
by either Guard Sen or Guard Ramkhilawan or 
the box boy who was also present. When the 
locker was again opened by Guard Modak at 
Bhusaval in the presence of Sr. Rakshak R.P.F Shri 
bevi Prasad Pande. in order to otRoad i t ,  as Guard 
Modak 4ad dot been provided a reliever, he found 
the goA4 parcel missing from the locker though 



the lock did not appear to  be tampered with. It 
is, therefore, highly probable that the gold parcel 
was removed at Railway Station Igatpuri or 
Devlali where also the parcel van was opened for 
loading some parcels." 

6 47 Railways The net result is the mysterious disappearance of 
Economic this gbld parcel defying not only detection but 
Affairs also even an intelligent guess as to who could have 
(Banking commrt~ed this theft. The guard who was arrested 
Division) and suspended has not been prime afcie held res- 

ponsible for the loss of the gold as it is obvious 
from the fact that the investigating agency has 
failed to file a charge sheet against him. Circums- 
tancial evidence to hold him prima facie responsi- 
ble is also not forthcoming. Between the two 
agencies vi:. SBI Officials and Railway Officials 
and their servants and agents 011 whom the blame 
must rest has not been solved by the investigation 
undertaken. To the question as to whether any 
charge sheet has been filed against any person, if 
not reasons therefor, the Spl. l.G.P., CID (Crime), 
I'une has stated in a note '*No charge sheet has 
been filed against any person in this case. The 
reason being that no tangible evidence has come 
up  against any person t h t  would reasonably 
establ~sh a charge of theft or misappropriation. 
However, the case is still under investigation and 
decision in this regard would be taken before 
long." Having iegard to the fact that case was 
registered on 27.4.1983 it can be taken for all 
practical purposes that no useful p'irpose will be 
served by keeping the investigation pending. The 
adds a new dimension to  mysterious disappearance 
of 5kg. of gold. The second dimension is the utter 
weekness, inefficiency and inability of the investi- 
gating agency to detect a crime of this magnitude 
Chich ha8 occurred on our public carrier system. 
The third dimension, a still more staggering, in 
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the utter lack of concern, urgency or anxiety on 
the part of the State Bank of India officials, the 
Railways officials'and the Investigating officials to 
mutually cooperate and retrieve their prestige by 
tracing the missing gold or catching the culprit. 
The naked fact is that gold worth Rs. 14 lakh is 
lost, unsung and unwept. The utter callousness 
and indifference exhibited by the SBI, the 
Railways and investigating agency over this huge 
loss has shocked the Committee. The usual 
monotonous game of passing on the blame from 

. one to the other indulged in all cases of loss of 
public funds exhibited itself in this case also in all 
its ugly form. 

As per para 1108 of Indian Railway Commer- 
cial Manual Volume-I, all packages containing 
excepted articles, on which the consignor has under 
taken to pay the percentage change on value, 
should be examined personally by the Station. 
Master or by any authorised Railway official who 
must see that the declaration agrees with the con- 
tents of the packages. The gold consignment in 
question was accepted by Railways on 'said to 
contain' R.R. Apparently, the contents were not 
examined by Railway as the consignor did not 
elect to  pay the percentage charges. Whereas SBI 
are responsible for not paying the percentage 
charges with the result that its contents remained 
unverified at the time of its booking, the Railways 
are also guilty as the parcel disappeared while in 
their custody. Committee are of the opinion that 
immediately after the theft was detected, the SBI 
and Railways ought to have swung into combined 
dynamic action and called for the best detecting 
agency tohcover  the lost gold and to identify the 
persons resposible for the loss. The Committee 
recomnlend that if tho State CID is not in r 



pasitjon to finalise the investigation and identify 
tpe culprits, the investigation should be entrusted 
to the CBI, 

7 48 Railways The Committee find that consequent upon the theft 
of go'ld in'  the present case the Central Railway 
issued in&uctions on 31 October. 1983 with a 
view to '  preventing recurrence of such incidents 
in future and for' alerting and educating the staff 
in this regard. These instructions, inter. ulio pro- 
vide that the consignn~ents of bullion, gold, silver 
or jewellery costing Rs. one lakh and more should 
be accepted only on the payment of the percentage 
charge equivalent to 1% of the value of the consign- 
ment and in all. such cases an armed RPF escort in 
addition to Escort guard should bc provided. 
However, the Committee find that i n  1984-85 a 
case of theftlpilferage of gold and silver consign- 
medts valued at Rs. 3.83 lakhs occurred on 
Western Railway. According to  Railways the 
case for compensation claim was repudiated under 
Section 77B of the Indian Railways Act as the 
cons~gn~nent had not been insured by the party. 
Obviously these instructions were no: ell forced in  
other Zonal Ra~lways. Had these instructions 
been issued uriiformly on othcr Zonal Railways. 
the theftlpilferage case on Western Railway in 
1984-85, could have been avoided. The Committee 
expect the Railway Board to ensure that instruc- 
tions involving common interest of a l l  Zonal 
Railways are invariably issued uniformly i n  all the 
Railways and for this some sort of coordination 
system is required at Central level, which may be 
devlsed in case such coordination does not exist 
at present. 

1 

8 49 Railways TheCommittge desire that the Indi41n Railway Act, 
rules thereunder and instructions issued by Rail- 



re~ponsibility is clearly fixed can punitive action be 
taken and therefore it is of the utmost importance 
t o  ensure that the Inquiry Committees complete 
their work expenditiously. Punishment should 
also be deterrent and commensurate with the 
nature of the offence. 

5 46 Railways The Committee are informed that the Railways 
are awaiting the report of CID which was entrusted 
with the task of investigation of this theft case. 
The final report from the investigating officer, 
Nasik CID Branch was stated to have been 
received by the IG's office and \r as under examina- 
tion by the legal branch of his office. From the 
information furnished by Special Inspector-General 
of Police, C.I.D. Crime, Pune, the following is 
evident: "The parcel was brought from the strong 
room of the Parcel Office at Bombay V.T. to the 
parcel Van of the 5 Dn. Punjab Mail at about 1630 
hours on 26 4.1983 and placed in locker of the 
Parcel van which was later locked by Guard D.D. 
Modak. who kept both the keys of the lock afixed 
to the locker w ~ t h  himself. He also signed appro- 
priate register in token of having received the 
parcel. The parcel van was later locked by Guard . 
S.B. Sen who was the main gua:d of the train. 
The parcel van was next opened at the Igatpuri, 
Railway Station when Guard Sen handed over 
charge to Guard Ramkhilawan. According t o  
Guard Modak he had at that time opened the 
locker and satisfied himself that the gold parcel 
was inside. This claim has not been corroborated 
by either Guard &fen or Guard Ramkhilowan or 
the box boy who was also present. When the 
W e t  was again opened by Guard Modak at 
Bhusaval in the presence of Sr. Rakshak R.P.F Shri 
Devi Piasad Pmde, in oader to ofload it, as Guard 
Mod& had not bean provided a reliever, he found 
the gold parcel missing from the locker though 



the lock did not appear to be tampered with. It 
is, therefore, highly probable that the gold parcel 
was removed at Railway Station Igatpuri or 
Devlali where also the parcel van was opened for 
loading some parcels." 

6 47 Railways 
Economic 
Affairs 
(Banking 
Division) 

The net result is the mysterious disappearance of 
this go4d parcel defying not only detection but 
also even an intelligent guess as to who could have 
committed this theft. The guard who was arrested 
and suspended has not been prime afcie held res- 
ponsible for the loss of the gold as it is obvious 
from the fact that the investigating agency has 
fdiled to file a charge sheet against him. Circums- 
tancial evidence to  hold him prima facie responsi- 
ble is also not forthcoming. Between the two 
agencies vi:. SBI Officials and Railway Officials 
and their servaots and agents on whom the blame 
must rest has not been solved by the investigation 
undertaken. To the question as to whether any 
charge sheet has been filed against any person, if 
not seasons therefor, the Spl. I.G.P., CID (Crime), 
Pune has stated in a note "No charge sheet has 
been filed against any persoa in this case. The 
reason being that no tangible evidence has come 
up against any person that would reasonably 
establ~sh a cbarge of theft or misappropriation. 
However, the case is still under investigation and 
decision i n  this regard would be taken before 
long." Having regard to the fact that case was 
registered on 27.4.1983 it can be taken for all 
practical purposes that no useful purpose will be 
served by keeping the investigation pending. The 
adds a new dimension to mysterious disappearance 
of 5kg. of gold. The second dimension is the utter 
weekness, inefficiency and inability of the investi- 
gating agency to detect a crime of this magnitude 
which has occurred on our public carrier system. 
The third"din#nsion, a still more staggering, in 



the utter lack of concern, urgency or anxiety on 
the part of the State Bank of India officials, the 
Railways officials and the Investigating officials to 
mutually cooperate and retrieve their prestige by 
tracing the missing gold or catching the culprit. 
The naked fact is that gold worth Rs. 14 lakh is 
lost, unsung and unwept. The utter callousness 
and indifference exhibited by the SBI, the 
Raihays  and investigating agency over this huge 
loss has shocked the Committee. The usual 
monotonous game of passing on the blame from 
one to the other indulged in all cases of loss of 
public funds exhibited itself in this case also in all 
its ugly form. 

As per para 1108 of Indian Railway Cornmer- 
cia1 Manual Volume-I, all packages containing 
excepted articles, on which the consignor has under 
taken to pay the percentage change on value, 
should be examined by the Station 
Master or by any autborised Railway official who 
must see that the declaration agrees with the con- 
tents of the packages. The gold consignment in 
question was accepted by Railways on 'said to 
contain' R.R.  Apparently, the contents were not 
examined by Railway as the consignor did not 
elect to pay the percentage charges. Whereas SBI 
are responsible for not paying the percentage 
charges with the result that its contents remained 
unverified at the time of its booking, the Railways 
are also guilty as the parcel disappeared while in 
their custody. Committee are of the opinion that 
immediately after the theft was detected, the SBI 
and Railways ought to have swung into combined 
dynamic action and called for the best detecting 
agency to'rccover the lost gold and to identify the 
persons tesposible for the loss. The Committee 
recommend that if the State CID is not in r 



position to finalise the investigation and identify 
tHe culprits, the investigation .should be entrusted 
to the ,CBl'. 

7 48 Railways The Committee find that consequent upon the theft 
, , of gold in the present case the Central Railway 

issued instructions on 31 October, 1983 with a 
view to 'preventing recurrence of such incidents 
i n  future and for alerting and educating the staff 
in this regard. These instructions, inter alia pro- 
vide that the consignments of bullion, gold, silver 
or jewellery costing Rs. onc lakh and more should 
be accepted only on the payment of the percentage 
charge equivalent to 1% of the value of the consign- 
ment and in all such cases an armed RPF escort in 
addition to Escort guard should be provided. 
However, the Committee find that i n  1984-85 a 
case of theftlpilferage of gold and silver consign- 
ments valued at Rs. 3.83 lakhs occurred on 
Western Railway. According to Railways the 
case for compensation claim was repudiated under 
Scction 77B of the Indian Railways Act as thc 
conslgnrnent had not be& insured by the party. 
Obviously these instructions were not enforced in 
otller Zonal Railways. Had these instructions 
been i>sued uniformly on othcr Zonal Railways. 
the theftlpilferage case 011 Western Kailway in 
1984-85, could have been avoided. The Committee 
expect the Railway Board to ensure that instruc- 
tions involving common interest of all Zonal 
~ a i l w a ~ s  are invar:ably issued uniformly in all the 
~ a i l i a ~ ;  and for this some sort of coordination 
systd& is required at Central level, which may be 
devjsed in case such coordination does not exist 
at present. 

8 49 Railways The Committee desire that the Indian Railway Act, 
rules'thereunder and instructions issued by Rail- 



ways may be modified so as to make it obligatory 
on the part of the consignees booking excepted 
articles mentioned in second schedule ibid (i.e 
gold/siIver etc.) to insure them with the Railways 
by paying the percentage charges irrespective of 
the cost of the consignment. Such articles valuing 
less than Rs. one lakh are being transport without 
armed guards and thereby exposed to greater risk 
of theftlpilferage etc. Railways attract adverse 
publicity by any such acts of theft/loss/pilferage etc. 
and process lose the confidence of the people in 
them as a safe carrier of their valuable goods. I t  
is therefore important that these articles are safely 
transported Irrespective of their cost. Once an 
article is accepted for transport, the Railways as 
public carrier must take it as sacred duty to trans- 
port the goods to its destination safely, securely 
&rrd expeditiously. Further the Committee find 
thntlthe claims of the parties for compensation in 
case of loss etc. of the consignments valuing less 
than Rs. one lakh can be rejected by the Railways 
under Section 77B of Indian Railways Act, 1890 if 
they are not insured with the Railways even 
though it is proved that loss was due to negligence 
or misconduct on the part of Railway Administra- 
tion or any of its servant, whereas Section 75 of 
the Act provides that Railway Administration shall 
be responsible for loss etc. of any luggage if it is 
proved that loss etc. was due to  negligence or mis- 
conduct on the pgrt of Railway Administration or 
any of its servant. The Committee feel that this 
ambiguity in the rules can best be avoided by issu- 
ing fresh instructions which may provide that the 
'excepted article' mentioned in 'second schedule' 
must be insured by parties while booking the same 
with the Railways so that proper check and security 
arrangement could be made for their safe transport 
by Railway and also bind the Railways for pay- 
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ment of compensation in the event of loss/the 
thereof. The parties can be asked to pay eithe 
1% of the cost of the consignment or som 
minimum charges commensurate with the.cost of 
making additional security arrangements. 

9 49 Railways The Committee note that whereas the compulsory 
Econoimc insurance of these articles by the consignors and 
Affairs the provision of armed guards by Railways is a 

safeguard against any theftlpijferage, the plugging 
up of the various loopholes in the procedure notic- 
ed as a result of sudy of the case by the Railways 
is also necess.ary with a view to avoiding recurrence B of such instances in future. The Committee expect 
the Rail ways to apprise them of the precise steps 
taken. 

The Committee :dso desire that the Ministry of 
Finance should review the procedure for transport 
of gold and other valuable articles sent by-Banks 
to ensure their safe custody during their despatch 
transit and receipt at destination. 




